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C.A.No. 62 Jr,  1994 

in 

O.A. NO. 715 OF 1988 

DATE OF DECISION 	28-3- 1995. 

Petitioners 

Mr. J.J.L 	Advocate for the Petitioner (s) 

Versus 

Union of 'no ia & Ors. 	 Respondents 

Advocate for the Respondent (s) 

The Hon'ble Mr. N.B.  Patel, Vice chairman. 

The Hon'ble Mr. K. Ramamoorthy, Admn. Member. 

JUDGMENT 

 Whether Reporters of Local papers may be allowed to see the Judgment ? 

 To be referred to the Reporter or not ? 

 Whether their Lordships wish to see the fair copy of the Judgment ? 

 Whether it needs to be circulated to other Benches of the Tribunal ? 
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i) Ashok B. Joshj, 
Adult, Hindu, Serving as Casual 
Labourer, Western Railway, 
Bhavnagar Division, 
Residing in Railway Station 
Verawal, Dist: Junagadh. 

Hajarilul Rrnje, 
Adult, Hindu, Serving as Casual 
Labourer, Western Railway, 
Verawal, District: Junagadh. 

Dhirajlal Maganbhai 
Adult, Hindu, Serving as Casual 
Labourer, Western Railway, 
Verawal, Dist; Junagadh. 

(Advocate: Mr. J.J. Dave) 

...... Applicants. 

Versus. 

Union of India, Headed by the 
General Manager, Western Railway, 
Churchgate, Borrbay, to be served 
througn the Divisional Railway Manager, 
Bhavnagar Djvjs1, Bhavnagar. 

Chief Permanent Inspector, 
Bhavnagar Para, Western Railway 
Bhavnagar, District Bhavnagar. Respondents. 

QAI OR1JCR 

C.A.No. 62 OF 1994 
in 

O.A.No, 715Z1968  

Date: 28-3-1995. 

Per: Hon'ble Mr. N.B. Patel, Vice Chairman. 

The applicants and h-is advocate are not 

present. Dismissed for default. 

I 

( I  

(K.Ramamoorthy) 
Member(A) 

(N.3. Patel) 
Vice Chairman 

vtc. 



h.304/95 in C.A,62/94 	in 0...715/88 

te I 	Office Report 
	

ORDER 

8-5-95 	 14.A, 304/95 

Notice returrib1e on 3-7..95 

(K.Ramarnoorthy) 
Member (A) (N.).patel) 

Vice Cha irma n 

ss 

3-7-95 rr.Dave is not prcsent, However, adjnurned 

to 13-7-95. 

(K.mamoorthy) 	 (II.3. te1) 
4ember (A) 	 Vice Ohirnn 

13.7.9 

ssh 

3ic notei 

to 24.7.1995. Mea 

of 	:r, 

:i mber(A) 



r- 
Date Office Report ORDER 

24-7-5 

! .,Ir .,,Iin $tdtes that he has receives 
is 

a cp c f the l.A. frrn ilr.Dave. The M.A./fr 

restoratjn of :.A.62/4, which 	s ismisse 

fr getault. Hears the avccates. Md. a1lwe1. 

Crer 5isrnissirig the C..62/94 set iiie an 

the sdif C.. is restre t:' file. 

stcflts 	 f. 

cL2 

Appeerence fi1ei by Ar.Vin. Ajourrie 

t 28th tugust1195 fr fllinrj reDi to the 

C.A. as re<:uesta by ttr.Vir. 

(iK.Rarnarnorthy) 	 (N.s.*te1) 
Member (A) 	 Vice Chairman 

ssh 
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DATE OF DECISION 	H 

Ashok B. JOshi and anrs. 	 Petitioner 

Mr. J.J. Dave 	 Advocate for the Petitioner (s) 

Versus 

Union of India and Ors. 	 Respondent 

Mr. R.M. Vin 	
Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. N.B. Patel, Vice Chairman 

The Hon'ble Mr. V. Radhakrishnan, Member (A) 

J U 0GM E Ni' 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

 Whether their Lordships wish to see the fair copy of the Judgment ? 

 Whether it needs to be circulated to other Benches of the Tribunal ? 
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Ashok B. Joshi 
Adult, Hindu, serving as Casual 
Labourer, Western Railway, 
Bhavnagar Division, 
Residing in Railway station,, 
Verawal, Dist. Junagadh. 

Harjarilal Ramjee, 
Adult, Hindu, Serving as Casual 
Labourer, Westen Railway, 
Verawal, Dist. Junagadh. 

Dhirajlal Maganbhai 
Adult, Hindu, serving as casual 
Labourer, Western Railway, 
Verawal, Dist. Junagadh. 	 .. Applicant 

(Advocate : Mr. J.J. Dave) 

Versus 

Union of India, Headed by the 
General Manager, Western Railway, 
Churchgate, Bombay, to be served 
through the Divisional Railway Manager, 
Bhavnagar Division, Bhavnagar. 

Chief Permanent Inspector, 
Bhavnagar Para, 
Westen Railway, Bhavnagar, 
Dist. Bhavnagar 	 .. Respondents 

(Advocate : Mr. R.M. Vin) 

Date : 28.08.1995 

ORAL ORDER 

C.A. No.62 of 1994 

in 

O.A. No.715/1988 

Per : Hon'ble Mr. N.B. Patel, Vice Chairman 

The present CA is filed charging the Railway 

Administration with having committed contempt'of our 

judgment dated 9.11.1993. 	The reply filed by The 

Railway Administration today,with Annexures thereto 

shows that the judgment is complied with and thatat 
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any rate there is no wilful disobedience of our 

judgme. All the three applicants in the GA have 

been reinstated and they will be given benefit of 

continuity in respect of their past services. 

However, the first contention made by Mr. Dave,on 

behalf of the applicants was that the applicants 

ought to have been reinstated at Bhavnagar and not 

at Verawal as done by the Railway Administration. 

We find nothing in our judgment to indicate that we 

had directed the Railway Administration to reinstate 

the applicants at Bhavnagar. 	It is primarily for 

the Administration to consider as 	to 	where 	the 

applicants should be posted on h4-s reinstatement 

because that would depends upon the need to engage 

t#e persons at particular places. 	The second 

contention was that the applicant No.1 should have 

been granted benefit of continu
t
ity of service from 

1982 and not from 1994. 	The Lorders clearly show 

that the applicant No.1 is to be given benefit of 

continuity of service considering a±ljthe past 

service. The next contention averred by Mr. Dave 

was that the applicantl names should have been put on 

CL 
the Live Register, so that they 	know their 

position vis-a-vis other casual employees. This 

also does not flow from any directioin issued by us 

in our judgment. 	Even then if the applicants wi-il 

feel that there is any ambiguity about the orders 

passed by the Railway Administration with respect to 

the benefits of continuity of service or with 

respect to the date from which such benefits are to 
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be given to them or with respect to their claim that 

their names should1 placed on the Live Register at 

proper place, they may take such legal remedy as may 

be adviced. 	- these observations, the CA is 

disposed of and the notice is discharged. 

(V. Radhakrishnan) 
	

(N.B. 
Member (A) 
	

Vice Ch irman 


